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l.ORDER DArED L7.1123. 

3.3 A1icts have filed this QriinL 

Alictiri No.829 of 2663and cy filinj M.A.N..921 of 

203,the have jv,rayed for rnt of Le.ve to rsecute 

this case jointly. 

Havifl he,.?.rd the counsel for the porties 

( c*y of this O.A. and 1,41.A.Ne.921/ 2803 had Already 

)oefl served on Mr. S.B.JcflO, Learned Additiqnal stondin 

.usel fc the union of Ir1io) the royer of 83 

Aj1icflts to prosecute this Oriiril Application  

jeintly is llowed;su)ject to ayrnent of 

in shape if IpOs/gank Draft. 

Mr.Das, learned counsel aeIrin 

for the Alicants unertakes to dej.osit the IPOs/ 

Bank draft worth of b.4,35/_ in course of the day. 

In view of the .ove,this O.A.N•.829 

of 203 cc crifincd in resect of Aplicint Ne.l an 

sejorate O.A. nUrnerS •C assineâ for statiscical 

urp.ses,in respect Of Alicaflts 2 to 8.3.M.ANe.921 

of 2$C3 is accbcdinely disosed of. 
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2.ordr dt 	17-1123. 

p1icants 83 in numr have claimed 

that they were/are ençae as Casual la*urers und't: 

the 	srents in relecm De.artment f Gvernuit 

f India. It is thir cases thac whiLe cakin .teps 

to recuiairise the leftaut casual la uecs,the caes 

f the A1 1icants have nt received due cnsie.tiri 

(.t the Resn• ents)discrirnin.ttrily. 

It ajes frsm Annexut-1 dated 15.1 

2003 Gof the Original A1ictifnthat it has a14d 

ciecided to reclarisefew 1eft_ut casual jaauers. 

It aears chat out of 1437 Casual Lauters identifi, 

n1y 455 asuai La3uL.ers are air t 

for which their 3idatas havm omen call 3 fr (undt 

Annur,_l ditd 3-5.1$.23) 	e furnished óy 

31.1,23. rakinç clu from this, IIr.ash,1earn, 

Ceunsel i-- ,f., earinog fr the Applicants scac,s that 

<ditius tps are ot-ing ta}n to reiarise 455 

CaSUa' 	urers av unjustly iaincirinq the cases .f 

Alicflt5,whft have lacd on r€crd fw materials to 

suostantit tbeir cases as made •uc in tbe OriJ-nal 

Aplictiiri under sectiri 19 of th AQmiflistL•tjve 

Triu111s Act,1935. 

It is  4160 che case Zi th A11cfltS 

tht they have re@,reserted to the authtrities for 

redressal of their orievances an,that wjttutyin 

any heed co their rievances,.x.!fditius st,; are 
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tak 	ce r ularise a few oasual l.nuLers,r. state.  

in nutshe1l,crss mala fi1es have teen al1ee in 

tne )riirial Ap1iC*tin. 

4. 	In the af 	said jreffeS,with,ut 

waistinq any time to examine each of the cases .f 

the Alicans, this case is hercay dis.-osecd of 

requirifl th Respndents to eamirie(and, if required 

ly rxaminin) the cases .f each t the Aplicints 

hn(eVen •j 	virL them i,.nrsonidl hearing with 

reference to recsrds)ef,r 	'rocee.diney to re!ularjse 

any of the lft_ut casual Lj  aurrs; list t which 

was enclse to Annexurel dated 15.1.243.Itjs 

h'wever, made clear that withut examinin.(re_examinine) 

the cases Of each Of the A1ic4nts and intimating them 

the result there.f; the Resjsnt3ents should nt give any 

finklity to the matter re..'Latinvy to reularis.cin .f 

left rout casual la.urers. 

with the afresaii Observations and 

directinsthis case is 	issd .f; •y rantin 

lierty to the Aiicants to furnI: ec.ails(inc1udjn 

all details as requireii in the .i.data under Annexure.1 

dated 15.1*.2g@3) ao.ut themselves(t, the Resrlents) 

in .rder to sui)stantjate this oase,in shape of 

represtatin, By 2ij • 11.2$3.Sen cies of this 

*rr3,r to the Res nerits, alenwith cepies of the 

'39 
	.nd free 'ies Qf this erder oe civefl to le-arnei counsel 

for seth sides. 
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